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CENTRAL ADMINISTRATIVE TRIBUNAL : GUWAJ4ATI BENCH 

(OA.No.59 of 	2007) 

DATE OF DECISION: 09.03.2007. 

HON'BLE MR,K,V,SACHIDANANDAN VICE-CHAIRMAN 

Shri Pradeep Sen Gupta and Ors. 	APPLICANT 

ADVOCATEFOR, THE 
Mr.B.R.Dey 

	

	 APPLICANT(S) 
- VERSUS- 

Dr.J,L.Sarkar 
ADVOCATE FOR THE 
RESPONDENT(S) 

I. Whether Reporters of local papers m y be allowed to 
see the judgments? 

To be referred to the.Reporter.or not? 

Whether their Lordships wish•to s e thefair copy of 
the judgment? • 

Whether the judgment is to be circulated to the 
other Benches? 

/V  
Judgment delivered by Hon'ble Vice-Chairman 

1 
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI, BENCH 

Original Application. No.59 of 2007 

Date of order: This the gth  Day of March, 2007 

HON'BLE MRK.V.SACHIDANANDAN, VICE-CHAIRMAN 

Shri Pradip Sen Gupta 
Son of Sri Sunil Ranjan Sen Gupta 
Resident of Natunpara, College Road 
P..O.& P.S.Bongaigaon 
1)1st: Bongaigaon, Assam 
Pin No.783380 at present Working 
as Section Engh.. ear/Tool Room/Workshop 
New Bongaigaon, Rly Work Shop, 
P.O. New Bongaigaon. 
Dist. Bongaigaon, Assarn 

I(urnar 
Shri Amiya/arrna 
Son of Payodhar Sarma 
Railway Quarter No.N/5 1/A 
West Colony 
P.O.& Village- New Bongaigaon 
1)1st.- Bongaigaon, Assam 
At present working as 
Section En gin ear/Tool Room /Worksh op 
New Bongaigaon, 
R)y, Work Shop, 
P.O. New Bongaigaon, 
Dist. Bongaiçjaon, Assam 

Applicants, 

By Advocate Mr, B.R.Dey, Mr.B.Sarkar, TRoy, P.Sen 

-Versu - 

Union of India, represented by General.a.ager, 
N.F.Railway, 
Head quarters, 
P.O. Maligaon, Guwahati-78101 1 
Dist.- Kamrup Assam) 

Genera) Manager (P/MLG 
Head Quarters Maligaon 
P.O. GuwahatI-713101 1. 
Dist- Kamrup, Assam. 

3, The Chief Workshop Manager, 
Carriage and Wagon Workshop 
NF.Raulway/New Bongaigaon 
District- Bongaigaon, Assam 

4. 	Assistant Personal Officer/Workshop 	
It 

New Bongaigaon, Assam. 	
... . ResPon? 
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By Advocate DrJ .LSarkar, Railway counsel 

S]t UED) U1 

SACHIDANANDAN,V.C: 

There are two applicants. The applicant No.1 has joined as 

a Tech. IH/tunër and Applicant No.2 joined as a Tech. UI/Machinist in 

NF.Rail'way, New Bongaigaon and at present both are working as 

Tech iTToo) Room workshop (M&P) cadre. On 15.1.2.2005 vide Memo 

No.E/M/2 54/JE/JI/Seiectiion/Pt.Ji a Notification was issued by the 

respondents for selection against 25% of inter-Mediate Apprentices 

(Mech). Ii pcsts have been notified for the post of JE/Ji in 

Mechanical Wing under CWM/NFR/NBQS. The applicants have 

applied for the posts of Workshop (M & P. They were directed to 

appear in the written test and accordirgiy they appeared in the 

written test. According to the selection list published on 09,10.2006, 

only 8 (eight) persons were selected but examination was held for 

11 (eleven) posts he. 8 (eight) for workshop cadre and 3 (three for 

workshop (M&P) cadre. Out of the ii posts vacancies none has been 

selected actually from M. & P, though the two candidates/staff who 

had been placed under Workshop(M&P) cadre, they did not belong to 

the Workshop (M&P) cadre. Being aggrieved the applicant has filed 

this O.A. seeking for the following reliefs:- 

'Under thefacts and circumstances as 
narrated above, the applicants humbly pray 
that this Honble Tribunal be pleased to admit 
this application and called for the records and 
after hearing the parties be pleased to pass 
orders directing the authorities particularly 
respondents to cancellation/rn odificatian the 
Selection of Intermediate Apprentice 
Mechanics list published on 9.10.2006 on the 
basis of Notification dated 15.12.20 

L-~ 



4 

Im 

3 

(Annexure I & ii) and he pleased to pass such 
other order, or orders as to this Hon'ble 
Tribunal may deem fIt and proper.' 

2. 	1 have heard Mr. B. IL Dey, learned counsel for the 

applicants and Mr. S. N. Temuli, learned counsel appearing on behalf 

of Dr. J. L. Sarkar, learned Standing, counsel for the Railways. When 

the matter came up today, the learned counsel for the applicants has 

submitted that the applicants have filed representations dated 

10.10.2006 (Añnexure lii), dated 20.10.2006(Annexure TV) before the 

Respondent No.3. But there is no response. He also submitted that 

the Applicants Will be satisfied if direction is given to the Respondent 

No.3 to consider their representations and to dispose of the same with 

appropriate orders within the time frame. Counsel appearing on 

behalf of the respondents' counsel has submitted he has no objection 

if such direction is given. In the interest of justice, this Court directs 

the Respondent No.3, or any other- competent authority, to consider 

their case and to dispose of the same within two months from the date 

of receipt of this order. 

O.A. is disposed of accordingly. There will be no order as 

to costs. 

K-L 

(K.V.SACH1DANANJ)AN) 
VICE-CHAIRMAN 
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' 	 AR2001 

IN THE 'NTRL AMUNISTRAMVE TRIBUNAL (XJwHAET BENCH 
GJWI4XIT 

Oi Cd._lictionNo. 	J2007 

S1tL Prodip Sen Gupta & nnother 

	

..... 	pplicnt 

- vs  

The Union of In, & Others 

....... Respondents 

LTEDSYNOPSIS OP THEC?SE_INE PPLICTION 

TES 	 SNQISOFTHE_CASE 

24/3/88 pplicr.nt No. 1 Jo±ned s a 'Thc1t nil 
& 	 tuner d Applicnnt No, 2 joined ns 

28/12/88 	 cii iii,' Mc1tinist in N.F. Ply New 

ongigou rind nit Present working 

;; Tech x I/rbol Tøon work s1p 

C M & P) Cdre 

15/12/05 	 NotiEkcton Published issued by 

ReapondentAfor Selection rginst 25% 

inteTiedirte pprentce 

3/8/2006 	 Qritten test ws hale on 26/8/2006. 

vide Notiiiction 	• 	- 

9/10/2006 	 Result of the written exrm!ntion wri 

declared niccofaing to the select!.on lIst 

.. .. 

/ 

p 



list only 8 (eight) persons were 

selected but exrttrtion was held 

for ii (elevent) 

10/10/2006, 20/10/2006 

/ 

 

and 24/10/200 6 ,~ppiic ,-,nts rde representAiOn to the 

thief NOrks Mnge, crige nnd 

wogon workslop N.P. R4lwy. !rryed 

or crncelltjon of selection of 

interriedtte 3pp.vv.ntice riechtnics 

list &ited 9/10/2006 But till to&y 

your koplicritts did not received 

ny reply, tIut ncoording to the 

tificrton dated )5/12/2005.' The 

nCiS 1i been sliowed in thb Cc1re 
but in the Selection list its showed 

%t the persons who 1usd been pL- ced 

under work shop C M & P) cadre is not 
belong to workshop C M & P) cdre 

Hence this rppliction before the Hon'ble TribunrJ.. 

Djrectjot for cncelltjo /?bdifict 4 o of the Selection. 
of Inter Mediate prenties (Mech) for the POSt of J.E. /xi 
in the scale of R 5000/ R 80001 grinst 25% inteneite 
pprent1ces quote published on 9/10/2006 issued by the (wo/ t 	'i'i/Srs) PAO KO - 

A , WM/25 4/JE-.I ]/Sel ection/Pt-ii 
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IN THE CENTRA.L ADMINI$TRATIV TRIBUNAL, GAU1ATI BENCH, GAUHATI 

( M ApDlication under Section 19 of the 

Arninistrative Tribunal Act, 19851 

or use In Tribunal'0ffie. 

Date of Filing 

or 

Date of Receipt by Post. 

RegietrationNo.. 

Signature 

for Registrar 

Original Aic.át ion No. 	of 20 

Between 

1. Shri Pradip Sen Gupta 

Son of Sri Sunil Ranjan Sen Gupta 

Resident of Natunpara, College Road 

P..0. & P.S. Bongaigaon 

District - Bongaigaon, Assam 

Pin No. 783380 at present Woking oLs 

Section igineer/Tooi Room/Workshop 

New Bongaigaon, Bly Work Shop, 

P.O. New Bongaigaon 

Dist. Bongaig'aon, Assam 

...... 2 
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.Shri )aniya Imar Sarxna 

Son of Payodhar Sarma 

Railway Quarter No. N/51/A 

West Coion 

P.0.& Village - New Bongaigaon 

Dist Bongaigaon, Assa 

at Present Worng 

Section Engineer/Tool Room/tJorkshop 

New Bongaigaon, 

Rly, Work shop, 

P .0. .New Bongaigaon, 

Dist. Bongaigaon, Assam. 

Applicants. 

- Versus - 

1. Union of India, represented by 

General Nanager, N.F. Railway , Head Quarters, 

• P.O. Naligaon, Guwahati - 781011, 

District- Karnrup (Assam) 

• 	2. General Manager (P)/MLG 

Head Quarters Mallgaon 

P.O. Guwahati.- 781011 

District - Kainrup, Assarn. 

The Chief Worksho5 Manager, 

Carriage and Wagon Workshop 

N.F. Railway/New Bongaigaon 

District. Bongaigaon, Assam 

•...... 2 
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4. Assistant Peisonal Officer/Workshop!. 

New Bongaigaofl, Ass am 

• 	 ....... 	Respondent 

1,0 	Paruculaf 	 which  

Ap-o lication 

The 4pp.1icats through this application want/made 

prayer for cncel1ation or Wo-ification of Seection 

• 	of Inter-Mediate Aprentices (ch.) for the Post of 

J../Ii in the Scale of P. 5000/- ?. 8,000/- against 

25 Intermediate Apprentices quota Published on 
9/10/2006 issued by the (AP0/WS/BQ for CWWNBQS) 

• 	vide Memo No. E/M/254/JE-II/Selection/?t-II. 

2. 	Jurisdiction of the 	 :- 

The applicants declare% that the !ubiect  matter of the 

order aainst which he wants redressal is within the 

•jurisdiction.of thiHon'b1e Tribunal. 

3'. 	Limiton :- 

The applicants further declare thatthe application 

is within the limitation period In Section 21 of the 

Administrative TribunalAct, 19854 

kk 

...... 4 
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.4. 	Facts of the Case :- 

i) That the applicants are Citizen of Indiaand 

residing at New Bongaigaon in the District  of 

ongaigaon, Assam and as such, the applicants 

are entitled to all th6 rights, priveleges 

guaranteed under the contitution of India and 

others relevant rules framed,there 	 ,pd.LI 

	

IL&L.- 	 1. 	 ' 	 g/ 
'ei& 1tLS:) (c:i 	44iwiu 	Th4 L4 

7- 	 Jb&iJ,—P 
ii) (a) That he applicants beg to state that Applicant 

No. I joIned as a Tech 111/Turner an 24/3/88 and 

at present workiflg as a Tech I/Turner/Too1 Room! 

at New Bongaigaon N.F Railway and the Applicant 

• No. 2 joined as a Tech Il/Machinist on 28/12/88 

and at present working as a Tech I/Mechnlstf 

• Tool Roam! at New Bógaigaon, LF. Railway. 

ii)(b) That the appoicantr(beg  to state that bothare 

working in the Tech- I/Tool Room/Work shop ((N & P ) 

Cadre at New Bongaigaon Railway workshop (N & P ) 

Cadre N.F. Railway and their Job are nOn- 

• 	transferable. 	 . 

iil)That the applicants beg. to state that on 15/12/2005 

vide Memo No, E/M/254/JE/II/Selection/pt-II 

Notification published ftqA issued by PO4WS/NBQ/ 

For WM/ NBQS for selectionágainst 25% Interme-. 

diat,e Apprentice Mechanical D.P. Quota for 3L/ 

II In Mechanical wing under CWM/NFR/NBQS Gadi-e. 
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Copy of the Ntification dated 

1.5/12/2005 is annexed and 

marked as kinexure.. I. 

'iv) 	That the applicants begto state-that the.appiicnts. 

• 	submitted their ap1ication for the pos t of 

woikshop ( M & P ),, Cadre and accordingly they 

were d1reced to appear in, the written test which 

was held on 26/8/2006 vide iotification dated. 

3/8/2006 and , as such, the applicants ee appear 

• 	behe Examination and w1en they got their: ' 
• 	. 	. 	 .• 	 . 	. 	 . 	. 

questionpaper in theexarnination hallLthey. were '• 

totally surprised to see the question 'paperj' 

according, -to the applicants 	fthe' qUestion in 
the question paper were' from he Wrhop Qadre 

• ' 	except. questions 11 ànd13(i). 	' 

v) 	That the app1icantbg to state that.the. result 
• 	. of, the written examination was declared on 

9/10/2006 and according' to the selection list' only 

8  (Eight) persons were selected but examination 

vas held fat 11 • (Eleven) Post i.e. B (Eight) 

for workshop Cadre and 3 (Three) for workshop 

C M& P ) Cadre.  

Copy' of the eiection List dated 

9/10/2006 is annexed hereto and 

marked asnnexure - Ii. 



4 ,  
-6- 	'3 

vi) That the applicants beg to state that according 

to the Notification dated 15/12/2005 the Eligibility 

Criteria is quoted as follows :- 	 - 

1) Three years service in skilled Tedhnician Gr. III 

and above as on 12/8/2002 with educational qualifica-

tiön Matriculation or equivalent and within the age 

group below, 45 years of age as on 15/12/2005 (Date of 

Notification). 

Three years service in skilled Technician Gr. III 

and above as on 15/12/25 (Date of Notification) 

with education qualification 10 + 2 in Science Stream 

or 111/ Act Apprenticeship passed and within the age 

group of 45 years as on 15/12/2005 (Date of Notification) 

Etc. 

AzLt according to the Applicants Iiowledge 

that there were some candidates who were not eligible 

to sit in the following examination, and also there 

were, some candidates who were selected for the Post 

of workshop ( M & P ) Cadre they 	be1ongto the 

workshop cadre and, as such, the App1iants desire! 

want that the examination and selection procedure to 

be cancalled or after modifjcation/verification of 
wy the same if may be again held in its properthat all 

the eligIble candidates will be able to get eb.ane to 

sit in the examination. 

-- 	 ....s• 7 
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vii) That the Applicants state that the ApplZ.flts along- 
with other staffs made representation date 10/10/2006 

addressed to the Chief Work Manager, Carriage and 

Wagon Workshop, N.F. Railway, New Bongaigaon (Respondent 

No.3) prayed for cancellation of Selection of 

Intermediate AppEentice Me.chanic. list published ddOr 

9/10/2006 and again vide Reminder the same teo(\ 

20/10/2006. But till today your Applicants 	not received 

any reply from the Respondent No. 9 and at last your 
Applicants vide intmations dated 24/10/200 S intimated 

the Respondent No. 2 that due to nos\reply received 

from their ends and there is no other alternati,e 

to file th case for natural justice. 

Copies of the letter dated 10/10/2006 

Remainder dated 20/10/2006 and Intimati-

ion dated 24/10/2006 are annexed 

herewith and marked as Anexure 

IV and V respectively. 

5. 	GTounds for present 	lication:- 

a) For that according to the Notification dated 

15/12/2005 vide Memo No. /iV254//II/Selection/ 

Pt.iI for Selection against 25 Intermgdiate 

Apprentibe Machanical D.P. Quota for J.E./iI in 

Mechanic alAmder GWWN,F/NBQS showed that the 

following vacancies has been in two Cadre i.e. 

Workshop Cadre and workshop ( N & P ) Cadre • But 

according to the Selection hat' dated 9/10/2006 

..,. 8 
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The candidàe/staffs .whd were selected in 'the panel were not 

from the workshop (M & P) Cadreand the two candidates/staff, 
who had been placed under workshop (M & P) Cadre not belong 

to the workshop (M & F) laadre and, as such, the Selectiàa, list 

was not. properly made and the same is liable to be cáncellëd. 

For that the Applicants vide representation dated 10.10.06 

and 20.10.,06 made their prayer before the Respondent No.3 

for cancellation' of the Selection and drew the attention that 

some. candidates who were selected do not have required quali-

fication as per Advertiáement but: till today theAppellants 

have not received any reply from the Respondent Woa3 and, as 
such the Selection list is inulproper and the same is liable 

to be cancelled.or midified accordingly 0  

For thatthe Applicants belonged to workshop (M& F) 

Cadre and they are Senior according to their appointment and 
• there are already 3 (three) *i Vacancies ir.. the above ment-

toned Advertisenent/Notjfjcatjon and accordingto theknowl 

dge oft,heApl1icant. none were selected from the workshop 
(M & F) Cadre, but other candidates have been seletted in 
contravention of the advertisement and have, effect ed thefuture 

	

of the applicants., 	. 	. 

V 

For that the Notification datedt5,12.2005 showed that 

the selection was held for I1 nurer of Vacancies i,e.5 (eight) 
post for workshop Cadre and 3 (three) post for workshop (M & F) 
Cadre and according to the Selection list dated 9.10.2006 only 

- 	 . 	Contd..,,9' 

--.--- ------.-- 	-.._____ 
n 
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8 (eight) candidates were selected and, 2 (two) candidates 

were selected for workshop (M & P) Cadre although they dà not 
belonged to work shop (M &P) Cadre. 

6. ' 	DetaiJ.s'of REmedies Exhausted 

That the Appli'cants declare that there is no other 

alternative effeatious remedy other than to approach this 
Hon tble  Tribunal f or getting justice. The applicants being 
theemployees from the workshop (M & P) cadre and vide repr 

sentations dated 10.10.2006 and 20.10,2006 made prayer for 

cancellation of Selection of Intermediate Appretice Mechanics 
list published on 9.10.2006 to the fLespondent No.3 but the 

Applicants did not receive any reply from their end, and 

at last vide representatio'n dated 24.10o2006they iiitimated 

the Respondent No.3 for justice, and to cancel the Select iOn 
candidates who does' not belong to workshop (M & P) Cadre 
from this Hon"ble Tribunal and to cancell the Illegal selection. 

7. 	Matters not previously filed, or pending with any 

Other Court 

The applints futhex' declares that they. had not 
i. 

Previously filed any. application, writ petition or suit 
regarding the matt er in respect of which this application 

has been made before any court or,any other authority or any 

other Bench of the Tribunal nor any such application, writ 
petition or suit is pending before any of them. 

Gontd.. • .10,0 



-10- 

Elief s Sought 

Under the facts and circumstances as narrated thove, 

the applicants huatly pray that this I-Ion'ble Tribunal be 

pleased to admit this application and called for the records 

and after hearing the parties be pleased to pass orders 

directing the authorities particularly respondents to cance- 

f/nation/modification the Selection of Intermediate Apprentice 
Mechanics list published on 9.10.2006 on the basis of 

H Notification dated 15.12.2005 (Annexure-I & II) and be pleased to pass such other order or orders as to this Hon'ble Tribunal 

may deem £ it and proper. 

Interim Relief if any : 	 1' 

Stay of further proceeding regarding illegal selection 

of candidates who does not belonged to the Workshop (M & P) 

Cadre. 

100 	Particulars of the I.P.O. 

I.P.0. N0.2IS Date 17.1.0For 	. 

Envolopes with Acknow1edgennt 

Vokalatnama 

Meterial papers as per Index. 

..LL 
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1, 	 Son of 	I 	 A4 

age about 	years, resident 

P • 0. 	 District 	 As sam the Applicants 

of the application do hereby verify that the statement made 
i.) q 1) ('i9 

in this Applications from Paragraphs k1LU) 	are true to 
1 

my 1iowlede and those are made in paragraphs L 	 are -J 

matter of records and rest are my humble submission before 

this Hon 'ble Tribunal, 

I s igned this ve*iflcation on this the Vt. day 

of 	 200? at Guwahati 

SIGNATURE 
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0ftce of the 
citjef tbrks1iop Mzwkgar 
Nw BOngnignon 

NO E/M/254/JE/II/Se2.ectioWpt..II 	D-ted .15/12/200 

b 
SSE8/cBSlEG & MG, cIS/EG & MG, 	ESS, CRS,MWS 
Welding TR, MS,WTS,CPS In5pection, PGS & PLO of NBQ$ 

Subs Selection ginst 25% Inteiriedite apprentice Mec!tnicl 

D.P. Quota for JE/IX in Mechuntcl wing under cv4/ 
NFWNEQs 

td t is decLded to hold the selection gdnst 25% 

Inte.redirte APprentift Mec 1uuticl D P quot for JE/Il in MCC1ItC1 

wing unde.. C*4/NFg/NI3QS for the following vcncies. 

o)sl PCderC 	 fCrge &Other=O6 scOi&sp=oi=oe 
cr 	 r4. )j 	 I .i .1 A.. ai1_ 	. 

wrkshop (M&P) Cdre-cbmprt sing of Mecliic & 

Millwright Thdes 	 X 
Lbtl 	 UR 09 SC 01 &ST 01 -- 	-- - __.-_ - -- --- - 	 - - __* 	- 	-- 

This is the 2nd Selection 

ELIGIBILITY CPJTERIA  

g3ng to be 1tLd after 23/06/2003 

1) 	Three years serv!.ce in skilled chinicin Gr,III - nd above 
s on 12/08/200 2 with eductionc! qulifict1on Wtr!cult1on 

or eirvrler.t rtd within the ge group below 45 y&-irs or ge rs on 
15/12/2005 (Date o f N61itiction). 

OR 
Three ye-rs service in skilled Thchnicin Gr *4 III nd above 

s on 15/12/2005 (te of notifiction) w itit icrtion-]. 
10 + 2 in sctt-tce stre o III Act, ApprenricesiLip pssed nd with 

in the nge group 45 years s on 15/12/2005 (Date of tiftct.on) 

\ 
••••.• 	2 
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The selected qandLdtes for titepost of Iitlie 

Zppritice Mechanic will have to uridergo a trathirig for a period 
of 18 (eigl.tteeri) Months as directed by the a thistratjon and 

duzing the t4zd.iiç .x Lod;they wil get stipend as tiissible 
under  

iii) 	The applic-tons sulnitted by the elgtble cndidrtes 
should be sent totI;iis ofLce on or before 31/12/2005 in a bunch 
AplicatLons su1itted or fo,warced after 31/12/2005 wifl riot be 
enterLined 

You are therefore advised fof wide circulstion azaong tILe 

staff arid bollec tite applict:Lons nføwad the stie within the 

Eloxfarit of appli tion Is enclosed 

(- R..Py ) 
O/WS'NBQ 

for cwI/Os 
I. 

Copyto: 	 n 	

• • • 	D'J GIE PSTC,QI, .WM,PE of NEQS irifOZtjri and wide 

• 	 for cWM/NiQS 

for wide cir&lation milonst 

the staff of CISIBG 
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Memndum 

NJ. Railway Oftiøo of the 
Chief Working Manager g  
New Bongaigaon 
Dated: 09/10/2006 

In the written test held on 26/08/06 in connection with 

the setectlon ofntermediate Apprentices (t4ech) for the Post of 

3E/XI in i1 scale of Iso 5000 800/. against 5% ±za intermediate 

Apprentices Quota the following staff are selected and placed in 

panel 

S.No. 	Name 	Desig T.NO. frade 	Working undeiu 

Sri )knoj Baid 	ThchII 491 !orkshop Cadre 	$S'C1S 
Sri Uttain W. Sarkar 	Tech/I 3268 Workshop Cgdre 	SSE/CBS 
Sri Narendra N. Roy 	Tech/Il 272 Workshop Cadre 	SSE/NSP 
Sri Pankaj chakraborty Tech/I 1305 Workshop Cadre 	SSF/CL$/MG 
Sri Pradip Dey 	) 	Tech/I 1742 Workshop )t'p 	,SSE/CBS 
Gautam Dastidar 	) 	oh/± 1335 Woikshop }4cPLcd'%SSE/CIS/MG 

?. 	Javanath Basumatary 	Tech/ j. 4967 Workshop Cadre 	SSE/CIiS 
80 	Auuk], Cho Das (SC) 	Tech/lI 2819 Workshop Cadre 	SSE/NSP 

They will have to undergo training at STC/NBQ for a period of 

years. There absorptiqn asJEfII"ca1e We 5000.8000/. is subject 

successful completion of training . They will stipend..-... 
scale of R. 4600.125.4625/. or pay and allowance of the Post from 
fhich they were selected whichever 	is t±gkk Iigher during the 

/training period. 

The Panel has been approved by the competent authority on 
7/10/06. 

- 	(R.Roy) 
oS/C 

E/M/ 4/JE.]J I/Selection/pt • I I 	for CW}VNBQS 

dated 9/10/2006 

Copy forwarded for in formationmto : PSTG/!IBQ. (2) 111 SSE/NBQ 3) Staff 
Concerned (4) P/NBQ (5) Notice B-
oard in Off1ce. 

(B.Roy ) 
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To,' 

The Chief Works Nanager, 

9rriage and Wagon Workshop 
F. Ply/New Bongaigaon 

Sub: Prayer for cancellation of selection of 
Intermediate Apprentice }!echanics list Published 
dated 9/10/06 

Ref: Written Test held on 26/8/06 in connection with 
the selection of Intormediate Apprentife 

- Iechanics for the post of JE/Il in scale of 
0 50008000/- against 25% of. tntermediate 

Apprentice quota vide letter No. E/M/254/3E41/ 
Seieotlon,tII dto 15/12/05 

Sir, 	 : 

With due respect and humble submission we the candidates 

of above referred exa.natio*/lnteriew belong to N & P beg to lay 

before you, hoping the viglant attentton and sympethetic action 

for the few lines pie as&. 

That Sir, we are few. of N&P candidates applied for the abovr 

refered interview and alsoappeared for the same Again 3(tbree) nos 

of 'vacancies out of 11 (Eleven) nos vacancies where in 8' (eight) nos 

are reserved for Workshop Cadr including SC & ST. 

That Sir, surprising enough the so called Selection list 

already published on dated 9110106 where in it is found/s con that 

there are some candidates who were selected having below/require 

qualification as per advertisement which is not only beyond provision 

of Law out also servtce rule, and the scicetion list was against 

the fundamental right of employee' 

That Sir, a pa±t from selection list the candtdets are 
MOVUSlu s elected on M&P quota where it is found that candidates 

were selected/passed from M&P quota however the same was done/made 

by the component authority. 

•... 2 
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Under the above facts and circumstances it Is 

humbly prayed before your administrator to look 

into the matter seriousty by proper enquiry in all 

the documents/papers related to the selection of 

the seLected candidates against the respective 

quota In:eonnection with the selection list as the 

said us t illegal and irregular, 

AND 

xrtherit 111 be pleased enough to stay 

the opera1ion end execution of the panel so prepared 

by you for under going training of the sciec ted 

cadidate till final inquiry is. completed!. 

A nd upon then findings of the final inquiry 

the saidselected list published on dated 940/06 is 

required to be canoelifresh interview for the VM 

xxj:-ends of justice* 

And for this act of your kindness l  we the 
candidates of 4&P Quota shall ever pray 

Thanking you, 

N 

Dated New Bong aigaon 

10th Oèt. 2006. 

Copy to: 
The Member of Personal of Bly. Board 
20 General Manager (P) 

3. CME/MLG 

4 .cWF/MIG 

5. Sec. 9 NEU/NFRMtr. 

Yoursfaithfully, 

Pradip Sen Gupta Tech*i 

Paritosh Kr. Thitta 

Bablu 

Ablu Bhumic 

Etc. ET&. 
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'Lb 
The chief 

I 
irks Mnger, 

Si r 

ibs Second raeraorstandma dated 20tiO46 fra M&P Cadres 

t New Bongaigrion irkshb 

Ref: Our first nezorndun dated 10/10/06 fr 4&P dres 

,rAt New Bongaignon workshop for selectIon of 

Mechttcs ( 	zredirte) 25% quota held on 26/9/2006 

Your L/No. ride E/M/JE/II/Seiection/PtII dated 

1____  

we like to draw your kind Tnttention to our above 

retior-ndun t 10/10/2006. which ws seried fx* this since long 

but unfornteiy no cl fiction in the rgtd is received till 

date ?t the se tire due to the delay and envir.onient or 

frustrtiort nd di s..srti sfction hrs nrLsed nmong the staff 

resulting in un-he&t!:.ty work ltue 

We sliall,, however be obliged if you reply the bove 

nentioted rorithr t the ctrlicst or our grIcvicc ru be 

sort out; Plese r-ke te considered frt your endj T he first 

enornd &ted 10/10/2006 is enôoed 1tere4.th for your kind 

perusl; 

We nssure you in this connection of our attention at 

ll tiraes. 

Thttking you in nticiption, we renein 

]Dte: 20/10/2006, 

Copy to * 
secy, /NPREU/NP14U, for inroyitiOn 
& necessj action plerse. 

Yours fit1tfully 

(M&P Cri3 re/Works! Lop/NBQ) 
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T lie dief 	:k Mt.ger, 
C & W Shop/New 
NJ. Rilwr 

Sub: Intirttons 

Sir, 

wLtii due regrd this is to inforni you tI.it m reply is 
received fr on,  . you till that rgr'rding the selcc1on of 
pprent1ce Mec1LniC (Inteecite) 25% jiot held on 26/9/06, 

your letter no vide E/WJE/xI/sFEcTIoN/ 'Pt-Il dtec 15/12/05 
Though reririnder ws &.so served to you (first 	orndur.i drte 
10/10/06 nd Send ior&tdun dt. 20/10/06) .' 

This IL-S created sen5e of IttrYLlinc tion & injusttco in our ntnd 
So to get the tc nturl justice, I cm force to L.y iy 

grievance in fontof lw of justtce. 

This is for your infontion plese 

ThcLng Sir 

Yours fitIifully, 

Podip S en Gipt 
ch: 1/Ibol Pøori 

Dated: 24/10/06 

New 	grignon. 

AAyn Er,- Sn 
Tech: 1/Tool Ror 

F' 


